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6.0.A. NO. 060/00867/14 

O.K. Sharma Vs. U.O.I. & Others 

29.09.2014 
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I. 

Present: Mr. D.R. Sharma, counsel for the applicant 
I, 

i\ 

\i 
1_1 . 1 H d . ear . 

2. Issue notice to the respondents returnable on 07.11.2014. 

\i 

! 
3. List before the Registrar for completion of pleadings. 

. I 

~ / 
(UDAY KUMAR VARMA) 
MEMBER (A) 

" '·i-'.IW ' 

)___ !I 
(SANJEEV KAUSHIK) t 
MEMBER (J) I' 
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07.11.2014 ., , 

:•i' 
. f. j . 

Present:- Sh. S.C. ~ijola, proxy counsel 
for the aRplicant. 
Sh. Sanja, fy Goyal, counsel for 

:• 1 . 
the respo.rdents. 

1 r 
Learned counsel for the 

.' j 
respondents seeks .~nd - is .granted four 
weeks time for filing ~teply. 

'rishi' 

)I 

II 
Ust on 10.12.2014. 
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J' UJ J s 'l1af fo r)<A,/ 
v!P~ 
JAGDISH PARSAD 
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l4~ .· OA No. 060/00

1

1867/14 
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, j 

10.12.~014 
! 
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Present:- Sh. P.M t Kansal, proxy 
counsel fdr the applicant. 

· I 

Sh. Sanja!y Goyal, counsel for 
the respondents. 

-1 
I 

Learned co~unsel for the .;; . 

respondents seeks and is allowed further 
three Weeks time to file written 

i 

statement. · I 
I 

List before thei Registr{3r)s Court on 
15.01.2015. . I ,, 
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dEPUTY keGISTRAR 
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42 .. OA No. 060/00867/14 

15.01.2015 

Present:- Sh. K.B. Sharma, . proxy 
counsel for the applicant. 
Sh. Sanjay Goyal, counsel for 
the respondents. 

Learned counsels for the parties 
have made a joint request that the 
matter may be posted before the Hon'ble 
Bench as the relief claimed in OA has 
been granted by the department. 

Pleadings are deemed to be 
complete. 

List before the Hon'ble Bench for 
appropriate 
02.02.2015. 

orders/direction on 
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4. O.A. N0.060/00S67/14 & 

MA060/00114/15 

• i 

O.K. Sharma Vs. U.O.I. & Others 

02.02.2015 
I 

Present: Mr. D. R. Sharma, counsel for the applicant 
! . 
I 

Mr. Sanjay Goyal, counsel for the respondents 

l. Learned couns
1

el for the · parties submit that the desired relief has 
I • 

been granted ' to th.e applicant and the present O.A. may be 

disposed of asi having been rendered ·infructuous . 
. ! 

2. Ordered acco~dingly. 
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~ ---(UDAV KUMAR V~RMA) 

MEMBER (A) 
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(SANJ-b-KAUSHIK) 

MEMBER(J) 
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